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AIMLEA 1441

ANNEXURE-1
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AIMLEA 144 INTRODUCTIOI\é3

Regulations and statutes for
Slaughterhouses

State of art technologies are in place
to control pollution

Air,

Water,

Sound,

Scientific Disposal of All Solid Waste,
Water Extraction and

Animal Welfare Aspects

Monitoring by different agencies
already in place
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AIMLEA s 64

= |ndia has approx. 6.41 lakh villages with 77% population consuming non-vegetarian food. India has only small number of
less than 15 organized slaughterhouses owned by Govt./local bodies. Even if it is considered that one slaughterhouse
will cater to approx. 20 villages, there will be a need to set up 30,000 slaughterhouses in the country.. Environment
clearance for setting up of slaughterhouses will only worsen the situation further as illegal and unregistered
slaughterhouses will mushroom in the country. Proper disposal of blood and other non - edible material will be a big
issue which will have serious environment consequences and public health concerns as these will be disposed in drains
and rivers. There are already thousands of illegal and unregistered slaughterhouses and the meat which most of the
people consume is sold through these units. The existing condition in the majority of traditional slaughterhouses is far
from satisfaction. They are lacking basic facilities like water, electricity, drainage, flooring, overhead rails, waste disposal.
Carcasses are exposed to heavy contamination from dung and soil and there is inadequate ante and post-mortem
inspection. Exposure to unhealthy carcasses/nonedible offals may results in spread of Zoonotic diseases that is a larger

concern of public health.

= Hence, there is a need to set up more number of slaughterhouses in the country with adequate infrastructure facilities
and follow up of hygienic practices. Environment clearance prior to setting up of a Slaughterhouse will have no
consequences on public health issues as it is concerned with infrastructure and practices followed in a Slaughterhouse.

India per capita meat consumption is about 4 kg per year which is dismally low.
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AIMLEA

1444

What percentage of
population eats Meat?

77 of population eats
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AIMLEA n I 66

= A majority of farmers all over India supplement their meagre agricultural income by livestock products, including
dairy products. There are also the poor, marginal, landless farmers whose primary source of livelihood and
existence comes from small livestock holdings. The meat sector is known to support small livestock farmers on
various fronts and offer remunerative prices for spent livestock to contribute for sustained production. In the
absence of slaughter utility, farmers income would be adversely affected as culled stock do not fetch any income
and the productivity of the farmer from livestock adversely affected.

= |n the absence of slaughter utility as desired by the Petitioner mentioning adverse effects of livestock on emissions,
climate change, water footprint etc. there would be substantial increase in unproductive animals and the
undesirable effects of retaining unproductive animals has been well debated and concluded that it is not desirable
to retain large numbers of unproductive animals in the interest of society at large. Scientific production of animals
with efficient culling and earning adequate returns with proper demand for these culled animals including slaughter
would alone sustain farmers’ interest and sustainable production system. Any unreasonable intervention on the
utility of the culled animals would adversely affect production system which is already under great economic
pressure due to constraints of resource and increasing costs.
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AIMLEA n " 67

= |t is responsibility of the Government to set up at least one slaughterhouse for 20 villages in coming 5 years having capacity of
more than 200 buffaloes and or 1000 sheep and goat for economic viability to establish and run the facility. Bringing up
Slaughterhouses under the ambient of EIA Act will further complicate the issue for setting up of new Slaughterhouses in the
country and fulfilling the demand for meat. As we have already mentioned that 77% of Indian populations are non-vegetarian. In
the absence of organized Slaughterhouses, illegal slaughtering will happen to cater meat to non- veg eating population. Govt. and
NGT cannot control the Indian population from consuming meat as it is fundamental right of citizen of India. So it gets clear that
illegal slaughtering will happen resulting in disposing the slaughtering waste in drains and rivers. So, with EIA for Slaughterhouses,
will increase environmental pollution in larger aspect which Government and NGT cannot control. So for better dynamics of
pollution/Environmental control, establishment of Slaughterhouse is must and then it will be easy for govt. and NGT to control
the pollution.

= |nstigated Anti- slaughterhouse establishment is a constraint in the Country and with EIA it would add strength to such forces.

= The applicant’s contention that ‘The current legal regime is inadequate to govern the adverse environmental impact created by
the slaughterhouses and meat, poultry and fish processing units’ is not supported by factual information and in particular how
the proposed inclusion of slaughterhouses under EIA 2006 purview will prevent or minimize the current legal regime inadequacy
has not been substantiated. This aspect has not been examined in Dr S. R. Waste Committee meetings nor by the Applicant as
presented in the Petition.
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AIMLEA )t 63

= Before a view is taken to include slaughterhouses under the purview of EIA 2006 it is essential to demonstrate in clear
terms that objective benefits are bound to result for the larger good of the public and in particular to the farmers and
Stake holders whose livelihood is dependent on slaughter utility of livestock.

= |t is the unfettered right of farmers to dispose meat animals for slaughter to sustain his livelihood. Hence slaughter of
animals is inevitable and has positive effect on greenhouse gas emissions. In the absence of slaughter utility of livestock
for any reasons the adverse implications to environment, public health and food and nutrition security are enormous.
Hence, till it is proved beyond doubt that EIA should not be considered for slaughterhouses.

= Thus, what all the undesirable aspects in some slaughterhouses mentioned in the petition is due to lack of adequate
facilities for meat production in the country but certainly not due to lack of EIA. Inadequate facilities and lack of adequate
monitoring in the implementation of the current regulations and guidelines should not push the resource poor livestock

farmers to the verge of collapse by resorting to unproven means as regulatory measures. @ \
TRUE COPY
%

= Hon’ble Supreme Court has directed the states to form committee for monitoring Slaughterhouses (PIL filed by Shri Laxmi
Narayan Modi) and it has also directed for implementing the existing regulations and BIS standards for improvement of
slaughterhouses which are being undertaken by State Governments. On This Supreme Court has made a compendium
which had been circulated among states to be followed. And also Supreme court has ordered to form a State level
monitoring committee under chairmanship of Retired Judge/Principle Secretory Urban Development Ministry of State.
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AIMLEA 1k

= Small Scale and Limited Impact: Slaughterhouse is of a small scale and won't have a significant impact on the
environment due to its size, capacity, and limited operations. Stringent Waste Management: Present evidence that
the slaughterhouse plans to implement advanced waste management systems that would effectively control and
treat waste, minimizing its environmental impact.

= Compliance with Regulations: Demonstrate that the project strictly adheres to all relevant environmental regulations,
thereby potentially reducing the need for a detailed EIA.

= Proximity to Existing Facilities: In some proposed location is near existing industrial areas, where environmental
impacts are already being managed.

= Advanced Technology and Best Practices: Present scientific evidence that the slaughterhouse intends to use state-of-
the-art technology and follows best practices to minimize pollution and negative environmental effects.

= Positive Socio-Economic Impacts: Highlight potential positive socio-economic impacts, such as job creation and
support for local economies, which could be argued as balancing any potential environmental impact.
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AIMLEA n I3 0

= Public Health and Safety Measures: Provide evidence that the organized slaughterhouse has comprehensive plans for
public health and safety, including measures to prevent disease transmission and manage potentially hazardous
materials.

= Existing EIA Clearance: If the slaughterhouse is a part of a larger industrial complex that has already undergone the EIA
process, that the cumulative impacts have already been assessed and accounted for.

= Alternative Sources of Protein: Slaughterhouse is part of efforts to provide alternative protein sources to support growing
population needs, potentially contributing to food security.
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AIMLEA a5 -1

Sr. No. Name of the Act/Rule Required permission Pre-requisites for permission Approving Authority Enforcement authority

Food Safety and Standards
(Licensing And Registration

Inspection of establishment to see compliances with

Registration/License from
8 / provisions of Schedule 4 of FSSAI Act (for

1 . the Food Safety & . . FSSAI Central FSSAI / State Food & Drugs Authority
of Food Businesses ) Slaughterhouses and meat processing plants) which
. Standards Authority (FSSAI) . .
Regulations), 2011 also says about the location / site.
Further DM gets NOC for . . .
. Various departments issues NOC on the advice of DM
upcoming Slaughterhouse o . . . .
. . . by looking into the various provisions available with
CTE has been issued witha |from Fire department, .
L . departments. For e.g. Meat Policy of concerned
condition of granting PWD, Revenue, Block . . . . _— .
2 . corporation or local bodies are being taken into District Magistrate Concerned State Govt. departments
consent from DM of the Development Officer (Local . . L .
concerned District Bodies)/ Municipal consideration before issuing NOC. Meat Policy of
' o P ) EDMC and SDMC of NCT Delhi. Condition for consent
Commissioner for City .
o to establish.
Jurisdiction
Central or State Pollution Control Board / District
SPCB / CPCB Issues with ETP treatment, Control of Air Pollution, Control, of Magistrates are authorized to take enforcement
various conditions which  |Sound Pollution needs to be permissible limits. measures like sealing of unauthorized ground water
3 CTO . . SPCB/ CPCB . . . .
has to be mandatorily Specifically for Slaughterhouses; 21-25 more abstraction structures, disconnection of electricity,
followed. conditions are applicable. launching of prosecution against those violating the
No Objection Certificate Conditions.
. NOC from Municipal . Commissioner /Deputy L L
4, Municipal Act . Slaughterhouses to follow regulations. L Commissioner /Deputy Commissioner
Corporation/Local Body Commissioner
Water (Prevention and Consent to Establish (CTE) |OCEMS has been installed at all plants and been
Control of Pollution) Act, and Consent to Operate connected to CPCB and SPCB for real-time data transfer .
] . . . ) State Pollution Control .
5. 1974 and The Air (Prevention (CTO) from Pollution of parameters reading. Treated domesticand State Pollution Control Board

Board
and Control of Pollution) Control Board of respective | Industrial effluent shall be in conformity with the

Act, 1981 state prescribed norms for TSS, BOD, COD, Oil & Grease. TRU @co Pv
%
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AIMLEA 1451

Sr. No. Name of the Act/Rule Required permission Pre-requisites for permission Approving Authority Enforcement authority

Submission of Water audit and Impact assessment
report which includes study of water table and quality
of the water been done and for the radius of 5 Kms. of

the plant. Both Water audit and Impact assessment Central or State Ground Water Authority / District
Central Ground Water have been done by the third parties who are in the Magistrates are authorized to take enforcement
. NOC for extraction of panel of CGWA or SGWA. Installation of Piezometers | Central or State Ground measures like sealing of unauthorized ground water
6. Authority / State Ground . ] . . . . . .
Water Authority ground water and digital water level recorders with telemeter s Water Authority abstraction structures, disconnection of electricity,
mandatory. Depth and zone tapped of piezometer launching of prosecution against those violating the
should be commensurate with that of the pumping No Objection Certificate Conditions.
well. The monthly data needs to be mandatorily
submitted to department. Piezometer is also used to
test the water quality.
The Agricultural and The abattoirs shall meet the provisions of the Export of

Registration of abattoirs b
Processed Food Products & Y Raw Meat (Chilled/Frozen) (QC&I) Rules,1992 and the .
7 APEDA for export of meat ” . APEDA APEDA/ State Animal Husbandry Department
Export Development & meat products plants shall be certified for Quality Management and

Authority Act, 1985 Food Safety Management Systems.
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AIMLEA aso 29

Sr. No. Name of the Act/Rule Required permission Pre-requisites for permission Approving Authority Enforcement authority

Constitution of State Committee under chairmanship
of Secretary, Urban Development Department with
representatives from Health, Animal Husbandry,
Labour, Pollution Control Board, Animal Welfare
Board, Police, Food Safety Commissioner, etc. The
functions of Committee include surprise and random

As per Supreme Court
P P inspection of Slaughterhouses and recommend

direction in Laxmi Narayan State level Committee / District Magistrates are

i ) . measures for dealing with solid waste, water/air Urban Development ] .
. Modi Vs Union of India. . . . o . authorized to take enforcement measures like
Compendium for ) pollution and for prevention of cruelty to animals Ministry of respective ) i i
Functions of the State sealing of unauthorized ground water abstraction
8. Slaughterhouses to be . meant for slaughter. States goes through the . . . .
. committee for . . . structures, disconnection of electricity, launching of
mandatorily followed The Supreme Court also directed CPCB to inform reports of the committee . . L
Slaughterhouses has been o prosecution against those violating the No
guidelines for Slaughterhouses to all State quarterly.

mentioned in Supreme Objection Certificate Conditions.

Court’s Order. Governments. Accordingly, CPCB prepared a

compendium of 24 Standards/guidelines applicable to
Slaughterhouses. The standards cover prevention of
cruelty of animals during handling and transportation,
Food Safety, Environment protection, Control of
Air/Water pollution, etc. A list of the standards/
guidelines on Slaughterhouses is annexed.
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AIMLEA 1453

Sr. No. Name of the Act/Rule Required permission Pre-requisites for permission Approving Authority

Constitution of District Committee under chairmanship
of District Magistrates. Department with
representatives from Health, Animal Husbandry,
Labour, Pollution Control Board, Animal Welfare
Board, Police, Food Safety Commissioner, etc. The

As per Supreme Court functions of Committee include surprise and random
direction in Laxmi Narayan |inspection of Slaughterhouses and recommend
. Modi Vs Union of India. measures for dealing with solid waste, water/air
Compendium for . . . .
Functions of the State pollution and for prevention of cruelty to animals L . .
9. Slaughterhouses to be . . District Administration
. committee for meant for slaughter. The Supreme Court also directed
mandatorily followed . L
Slaughterhouses has been |CPCB to inform guidelines for Slaughterhouses to all
mentioned in Supreme State Governments. Accordingly, CPCB prepared a
Court’s Order. compendium of 24 Standards/guidelines applicable to

Slaughterhouses. The standards cover prevention of
cruelty of animals during handling and transportation,
Food Safety, Environment protection, Control of
Air/Water pollution, etc. A list of the standards/
guidelines on Slaughterhouses is annexed.

SOP for operation as per SOP, location / site minimum requirements for each L . .
10. BIS . L . . District Administration
Indian Standards. operation is being mentioned

TRUE COPY

74

Enforcement authority

District level Committee / District Magistrates are
authorized to take enforcement measures like
sealing of unauthorized ground water abstraction
structures, disconnection of electricity, launching of
prosecution against those violating the No
Objection Certificate Conditions.

District Magistrates are authorized to take
enforcement measures like sealing of unauthorized
ground water abstraction structures, disconnection
of electricity, launching of prosecution against
those violating the No Objection Certificate
Conditions.
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AIMLEA 75

1454
- Wastewater
Solid Waste
- Vapour
Buffalo / Sheep Receipt
Wash water t0 ETP | qum Lairage
‘ —>| Blood Meal for
fisheries
Solid Waste to % Slaughterhouse —>  Blood (| BloodPlant |—
Rendering Plant l Collection Vapour passed
— L : : — th h
for scientific Evisceration y f.r|oug
disposal I iofilter and
1 »| Ingesta + water released.
Wastewater to C l
ETP for treatment aicass Drying Plant
Vapour passed Carcass Chiller ‘ 1 ¢
—>| through biofilter \ Solid for Boiler Fuel Water to ETP
and released. TRU COPY
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AIMLEA 1455 76

Slaughterhouse waste are of two typesi.e. solids waste and liquids waste.
1. Types of solid waste are non-edible meat or bone, ingesta, and dung.
2. Types of liquid waste are waste water from slaughterhouse, blood processing plant, rendering plant and other amenities.

= The nonedible meat and bone are scientifically disposed in rendering plant resulting in formation of PFS/MBM and
tallow. These products are used as raw material in poultry industry.

= The blood is dehydrated and powdered to form blood meal used as raw martial in fish and poultry industry.

= |ngesta and dung are dehydrated through various processes and finally it is being consumed as fuel in boiler.

= The sludge generated from the ETP is also used as fuel for boiler and also as a fertiliser.

During the scientific disposal of solid and liquid waste some air pollution is generated in the form of vapour and some flue
gases. The vapours that are generated are passed through the heat exchanger and biofilter for reduction of temperature and
control of odour by microorganisms. Flue gases passes through bag filter for reduction SPM. It is also mandatory to record the
energy consumption for the bag filter. All modern practices are followed for Waste Prevention, Minimization and Treatment &

Disposal

= Re-Use of treated water for some of the operations agriculture, horticulture and sanitation of amenities are followed.
= Thereis no heavy metal contamination in slaughterhouse or meat processing waste

Slaughter and meat processing wastes are biodegradable and no persistent pollutants
= There are no uncertainties- all wastes and their treatment disposal technologies are available

= Hence, no need of applying precautionary principles and EIA requirement. TRM
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AITMLEA 1456 7

Boiler Process Diagram

Rice Husk

<_I— Water

Dried Ingesta - Boiler Furnace > Steam
—>  Air Pre Heater
FD Fan l
Bag Filter Cyclone (For initial stage)
ID Fan = Air pollution from flue gases
l controlled using air pollution
‘ control equipment i.e. bag filter,
TRU COPV Boiler Chimney and heat is recovered using air
%

oreheater.
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AIMLEA 1457 78

Blood Plant Process Flow Diagram

Blood from entire | Blood Collection Tank
Carcass Dressing ;
Line

Blood Screening

v

Steam Coagulation

—p \Wastewater to ETP
Decanter i

v

Dryer » Vapour Condensate [——»

v

Hammer Mill Vapours passed
‘ through biofilter

Packing, Storage and Dispatch TRU @ COPY

= Ablood is treated using scientific coagulation method. It is solidified and sold to fisheries and poultry as a protein
source. While water sent to ETP for further treatment, vapours passed through biofilter and released.
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AIMLEA ETP Process Elow Diagram 79

Injesta wastewater I X Screening Using Vibro & Sepcom Screens
v
Slaughter wastewater | - 0&G Removal >
Rendering Plant / Blood ' J’_ "
processing plant/bio Equalization Tan
filter wastewater v
DAF >
- S
Amenities wastewater AchR J Sludge Volute presses
//'/ ¢ '\.\.\. ¢ ¢
1st Stage Biological Reactor composting Boiler Fuel
Anaerobic + 2 stage : \'
Aerobic Biological 1st Stage Secondary Clarifier >/
process *
2nd Stage Biological Reactor
.\.\. . ¢ ///
2nd-Stage Secondary Clarifier >
= ._-¢ _____________________ -

Pressure Sand Filtration Reuse For

| I SIS
TRU @COPY Activated Carbon Filtration / cleaning/Agriculture
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AIMLEA 1450 %0

Regulations for Animal Welfare and Human Welfare
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AIMLEA 1460 81

S No. STATUTES
1 Prevention of cruelty to Animals Act, 1960

2 Transport of Animals Rules, 1978 (as amended in 2001 and 2009)
3 Prevention of Cruelty to Animals (Transport of Animal on Foot) Rules 2000

4 Prevention of Cruelty to Animals (Slaughterhouse) Rules 2001

Performa for Ante and Post Mortem Fitness Certificates to be issued by the Veterinary Doctor after examining
5 the animals before and after slaughter of animals as per Rule 4 (3) of the Prevention of Cruelty to Animals
(Slaughterhouse) Rules 2001

6 Central Motor Vehicles (Eleventh Amendment) Rules, 2015

7 Central Motor Vehicles (13th Amendment) Rules, 2016

8 Food Safety and Standards Act 2006

9 Food Safety and Standards (Licensing and Registration of Food Business) Regulations 2011

10 Food Safety and Standards (Food Products Standards and Food Additives) Regulations, 2011 TRU COPV

11 Agriculture and Processed Food Products Export Development Authority (Amendment) Act 2009

BUFFALO MEAT EXPORT INDUSTRY An Industry of National Importance


Dhruve Taneja
Typewriter
81


2
AIMLEA 1461 8

S No. STATUTES
12 Environment Protection Act 1986

13 The Environment (Protection) Rules, 1986

14 (Revised Draft) Effluent Discharge Standards for Slaughterhouse to be notified by the MoEF
15 The water (Preservation and Control of Pollution) Act, 1974

16 The water (Preservation and control of pollution) Rules 1975

17 The Air (Prevention and Control of Pollution) Act 1981

18 The Municipal Solid Wastes (Management & Handling) Rules 2000

19 The National Green Tribunal Act 2010

20 IS 8895:2015 Handling Storage and Transport of Slaughterhouse by-products Guidelines

21 IS 1982 : 2015 Ante mortem and post mortem inspection of meat animals —Code of Practice

22 IS 4393 : 2016 Basic Requirement of an Abattoir :
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AIMLEA 1462 83

Regulations for Ground water Extraction
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AIMLEA 1463 84

Brief Note on Notification No. SO-3289 (E) dated 24™" September 2020 issued by Ministry of
Jal Shakti (CGWA):

Brief points:

= The guidelines to regulate groundwater extraction and conserve the scarce groundwater resources in the country
will come into force with immediate effect from the date of Gazette Notification i.e. 24th September 2020 and will
supersede all earlier guidelines issued by the Central Ground Water Authority (CGWA).
= |f States/ Uts have come out with their own groundwater abstraction guidelines, which are inconsistent with the
CGWA guidelines, the provisions of CGWA guidelines will prevail.
= States may be at liberty to suggest additional conditions/ criteria based on the local hydro-geological situations
which shall be reviewed by CGWA/Ministry of Jal Shakti, Government of India before acceptance.
= Exempted Categories from obtaining NOC:
= Individual domestic consumers in both rural and urban areas for drinking water and domestic uses.
= Rural drinking water supply schemes.
= Armed Forces Establishments and Central Armed Police Forces establishments in both rural and urban areas.
= Agricultural activities.
= Micro and small Enterprises drawing ground water less than 10 cum/day.
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AIMLEA 85

In Over-exploited assessment units, No Objection Cgrq’ﬁéate shall not be granted for ground water abstraction to
any new industry except those falling in the category of Micro, Small and Medium Enterprises (MSME).
= Expansion of existing industries involving increase in quantum of ground water abstraction in over-exploited
assessment units shall not be permitted.
= No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:
No Objection Certificate shall be granted only in such cases where local government water supply agencies are
not able to supply the desired quantity of water.
All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on
ground water resources.
All industries abstracting ground water in excess of 100 m 3 /d shall be required to undertake annual water
audit through Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry
(FICCI)/ National Productivity Council (NPC) certified auditors and submit audit reports within three months of
completion of the same to CGWA. All such industries shall be required to reduce their ground water use by at
least 20% over the next three years through appropriate means.

The proponent shall be required to adopt roof top rainwater harvesting/ recharge in the project premises.
Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles,
tannery, pesticides / insecticides, fertilizers, Slaughterhouse, explosives etc.) shI store the harvested rainwater
in surface storage tanks for use in the industry. TRUE PV
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AIMLEA 86

Construction of observation well(s) (piezometer)(s) withi?m the premises and installation of appropriate water level
monitoring mechanism shall be mandatory for industries drawing/ proposing to draw more than 10 m3 /day of ground
water and. Monitoring of water level shall be done by the project proponent and piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the
piezometer shall be the same as that of the pumping well/ wells.

All industries drawing ground water in safe, semi-critical and critical assessment units shall be required to pay ground
water abstraction charges.

All existing industries drawing ground water in over-exploited assessment units shall be liable to pay ground water
restoration charges.

Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in the abstraction
structure(s) shall be mandatory for all users seeking No Objection Certificate. ix) Proponents shall mandatorily get
water flow meter calibrated on from an authorized agency once in a year.

Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from
bore wells/ tube wells / dug wells shall be collected during April/May every year and analysed in NABL accredited
laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compoungs etc. Water quality
data shall be made available to CGWA through the web portal.

Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycl treated wastewater
In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in
the No Objection Certificate with documentary proof within 60 days of taking over possession of the premises.
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AIMLEA 1466

Renewal of NOC:

The applicant shall apply for renewal of No Objection Certificate at least ninety days prior to expiry of its validity.

= |f the proponent fails to apply for renewal within 3 months from the date of expiry of No Objection Certificate, the
proponent shall be liable to pay Environmental Compensation for the period starting from the date of expiry of No
Objection Certificate till No Objection Certificate is renewed by the competent authority.

= Application for renewal of No Objection Certificate shall be accompanied by the Compliance Report.

= Before granting renewal, Central Ground Water Authority or State/ Ut Authority shall satisfy itself that the conditions of
No Objection Certificate have been complied with.

= |n case of change in category of the assessment unit, renewals would be granted with conditions as laid down for new
category.

= Critical , Semi Critical and Safe Renewal will considered be for 3 years. Over-Exploited Areas, renewal will be considered
for 2 years.

= |f the application for renewal is submitted in time and the CGWA/ the respective State/ Ut Authority is unable to process
the application in time, No Objection Certificate shall be deemed to be extended till the date of renewal of No Objection
Certificate.

= |f the proponent fails to apply for renewal within 3 months from the date of expiry of No Objection Certificate, the

proponent shall be liable to pay Environmental Compensation for the period starting from the date of expiry of No

Objection Certificate till No Objection Certificate is renewed by the competent authority. TRU COPY
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AIMLEA 1467 88

Ground Water Level Monitoring through Piezometer:

= |f guantum of ground water withdrawal is <10, no piezometer required

= |f quantum of ground water withdrawal is between 11-50 m3/day, one manual Piezometer required
= |f quantum of ground water withdrawal is between 51-500 m3/day, one DWLR Piezometer required
= |f quantum of ground water withdrawal is >500 m3/day, two DWLR Piezometer required

TRUE COPY
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AIMLEA 1468 09

TRUE COPY
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PROOF®#¥ SERVICE

Tuesday, November 26, 2024 at 21:56:53 India Standard Time

Subject: Advance Service- Additional Affidavit being filed on behalf of Respondent No. 4 (AIMLEA) in O.A. No.
879 of 2022

Date: Tuesday, 26 November 2024 at 9:56:32 PM India Standard Time

From: Chambers of Abhinav Mishra <admin@chambersofabhinavmishra.in>

To: gaurimaulekhi@gmail.com <gaurimaulekhi@gmail.com>, mefcc@gov.in <mefcc@gov.in>,

ccb.cpcb@nic.in <ccb.cpcb@nic.in>, support-awbi@gov.in <support-awbi@gov.in>,
suhasini@rschambers.net <suhasini@rschambers.net>, surbhi@rschambers.net
<surbhi@rschambers.net>

CC: rkboyal@aimlea.com <rkboyal@aimlea.com>, Abhinav Mishra
<abhinav@chambersofabhinavmishra.in>, Nivedita
<niveditachauhan@chambersofabhinavmishra.in>, Jagriti Dosi
<jagriti@chambersofabhinavmishra.in>, komalsingh@chambersofabhinavmishra.in
<komalsingh@chambersofabhinavmishra.in>, Tanvi Mahajan <tanvi@chambersofabhinavmishra.in>,
Archisha Singh <archisha@chambersofabhinavmishra.in>

Attachments: image001.jpg

Dear Sir/ Ma'am,

We are concerned for the All India Buffalo and Sheep Meat Exporters Association ('AIMLEA')
[Respondent No. 4] in O.A. No. 879 of 2022 titled as 'Gauri Maulekhi vs. Union of India &
Ors." impleaded vide Order dated 01.08.2024 passed by the Hon'ble National Green Tribunal, Principal
Bench [‘'NGT, PB’], New Delhi in I.A. No. 341 of 2024 filed in the said O.A.

Please find attached by way of advance service the Link to the Additional Affidavit being filed on behalf
of Respondent No. 4 in the captioned Application before the Hon’ble NGT, PB, New Delhi.

Link to the Affidavit: https:/drive.google.com/file/d/1gMkwPLi Ja37phjtgYldcgIPEglSezvD/view?
usp=sharing

This is for your information and record.

Thanks and Regards

Chambers of Abhinav Mishra, Advocates & Solicitors
Hon'ble Supreme Court of India

B-22, Ground Floor, Jungpura Extension,
New Delhi- 110014

C-72, 7th Floor, C-Wing, Mittal Court, Nariman Point,
Mumbai, Maharashtra- 400021

+91-11-79696200
www.chambersofabhinavmishra.in

STRICTLY PRIVATE AND CONFIDENTIAL: This E-mail and/or any file(s) transmitted with it, are
confidential and intended solely for the use of the individual or entity to whom it has been addressed. If
you have received this E-mail in error, please notify the admin (admin@chambersofabhinavmishra.in), at
the earliest. You undertake that, if you are not the named/intended recipient, you shall not disseminate,
distribute, copy or take any action in reliance of the contents of this E-mail and/or the attachment therein
(if any), in any manner whatsoever and shall delete this E-mail from your system at the earliest. Any such
unauthorised use/access/action(s) by you, qua the contents of this E-mail and/or attachment (if any) is
strictly prohibited and shall be unlawful. Chambers of Abhinav Mishra, Advocates & Solicitors shall not
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